IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD | BENCH
AT HYDERABAD

0.A.No.408/96 Date of Orderi: 8.4.96
BETWEEN:
M, Subramanyam .+ Applicant.
AND ~, .
1, Union of India, rep, by !

Secretary, Ministry of Defence, ¢

{_

2. Flag Officer Commanding in Chief,

Eastern Naval Command, H.Q.

Visakhapatnam - 14,
3. Base Vitualling Officer, B.,V.Yard,

Visakhapatnam,9, .« Respondents,
Counsel for the Appiicanf - .o Mr.P;B.Vijaf Kumar
Counsel for the Respondents e« Mr.V,Bhimanna
‘CORAM 3
HON*BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

 JUDGEMENT
Y As per Hoh'ble Shri R.Rangarajan, Member (AGmn.) X
Heard Mr ,P.B,Vijay Kumar, learned counsel for the

applicant and Mr.V,Bhimanna, learned standing &ounsel for

the respondents.

2. The applicant was engaged as a casual labour "in

various units under R2 and worked in that capacity from

5,12.91 to 2.2.94 with certain intermitant breaks.

After

2.2,94 he was net re-engaged, This OA is filed praying fer

a direction to the respondents to regularise his services

by re-engaging him,
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3. The applicant submitted & representatien

by his representatien dated 20.7.95 addressed te R2

it is stated that tepresentatien has net been replie

4.

141/95 and 0.2.936/95 te state that similar interim

can be given in this OA alse.

is a fit case te be dispesed ef at the admissien st

fpllewing the interim directien given 'in the sbeve r

The applicant relies en the interim erders

But I am ef the epin

s —
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als abeve
but

d se far,.

s in OA,.Ne.
directien

len that it

ge ftself

ferred

~

Ohs which will cut shert the delay in censidering the casef

by the resbondents and will be mere helpful te the

[}HUVA Lallowing his case te centinue en the file of this E

5.

alse and as such he had gained seme knewledge in rT

functiening ef the department, Hence he will be a

substitute cempared te these whe had net werked in
ment if any casuval labeur engagement is nécessary
Hewever his regulsrisatien etc, hes te depénd on t

instructiens in that regard and his senierity vis-

The applicant had served under the respes

applicant

ench,

dents earlier
gerd te the
bettex

the depart-
in future,

he rules/

2-vis the

ether casual .labeurers, Hewever,

he is reengaged if there is werk in pursuance ef ¢

nene whe is already in casual service shall be ret

6. In the result, the fellewing directien j

The applicant sheuld be reengaged if there is wer!

"

in preference te juniers and freshers in éﬂp unit

he was retrenched last. In pursuance ef this erad

geing te be reengaged nene whe is alresdy in casu

it is made clear that in case

his erder

renched,

sgiven:=-

c in future

frem wﬁ@?ﬁ

er if he is

al service

shall be retrenched. The case ef the applicant f

risatien etc, shall be censidered in accerdance w

er regula-

ith rules,

The 0,2, 1s erdered sccerdingly. Ne cgsts.

7.
{ R.RANGARAJAN ) «
Meppdr (A nﬁp s
Datedp 8th April, 1996 jor L2
5d Dy - Regishrot



'
1%

27
g
o

3

4

Cepy te:

Tho,éaéretarY; |
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Flﬂg Ufricsr, .
Commanding in. Chief, ,

Eastern Nayal Cemmand,
.Q., yiaakhapatnam

Basg vitualling ﬂfficar.
BQ’“.Yard ’
Uisakhapatnam.
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0.A.ND.408/96

One copy te Mr.P. B.Hijaya Kumar, aduocata.

CAT, Hyderabad.

CAT,Hyderabady

Cne duplicata copyé

YLKR

‘One copy te Mr.V.Bhimanns, Add1.CGSCR,

+ One copy to Library,CAT.Hyderabador
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‘ORDER}IUDGIMENT
M.A  NO/R.A/C.A No. .

IN

BLA.NO..Lfc)£7%96‘j

ADMITTED AND INTERIM DIRECTIONS ISSUED
ALLOJED

DISPOSZ0 OF WITH DIRECTIONS

DISMIGSED
BISNISSED AS WITHDRAUN

ORDERED/REIECTED T
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